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PUBLIC NOTICE

Public is hereby informed that original share
certificate number 35- dated 21st March
2001, holding 5 fully paid up shares from
number 171 to 175 ( both inclusive) of Rs.250 /-
of Flat No. 502, A- Wing, JOAQUIM'S PALM
AVENUE CO-OPERATIVE HOUSING
SOCIETY LTD., Kevini Pada, ,Jogeshwari West,
Mumbai -400102, has been misplaced and not
traceable as lost. Any person if found original
share certificate, kindly return the same to the
society.
Date:06.03.2023 Sd/-
Place: Mumbai Secretary
JOAQUIM'S PALM AVENUE CO-OPERATIVE,
HOUSING SOCIETY LTD,
Kevini Padajogeshwari West, Mumbai -400102

OPEN E-TENDER NOTICE
Stores Department
Batch No.01/23, Dated: 03.03.2023
E-Tender notice for supply of materials
"participation in through" web portal of
IREPS www.ireps.gov.in offers are invited
for supply of the following materials. The
closing time for tenderis at 14:00 hrs.
Tender No.: 70235030, Brief Description:
Shielding Gas (Argon+1-5% oxygen) in
firms returnable cylinders. Quantity: 19800
CUM., Published on/time: 03.03.2023,
13:01:37, Closing on: 03 April 2023
Participants are required to submit their offer
only on-line through the web portal of IREPS
www.ireps.gov.in before the closing date
and time. Other details regarding
Consignee and detailed description of
stores are available in tender document in
tender notice on the above portal.
AMMIDepot/SPJ
PR/02268/SPJ/ISTORE/N/22-23/28

PUBLIC NOTICE
NOTICE IS HEREBY GIVEN TO THE PUBLIC
AT LARGE that by virtue of General Power of
Attorney dated 25/09/2018 duly registered
before the office of Sub Registrar of Assurance,
Andheri-4, bearing Serial No. BDR-
15/5043/2018 dated 25/09/2018, my client
MR. JAIDEEP KUMAR SHARMA, had given
his power to one Mr. Sanjay Kumar, in respect
of Flat No. 4, Ground Floor, A Wing, “Versova
Heavens” of “Versova Heavens Co-operative
Housing Society Limited”, Plot No. 36, J. P.
Road, Andheri West, Mumbai — 400 061 and
the said General power of Attorney is cancelled
and the same is not valid and subsisting and if
any person/s or any other concerned authority
act upon the said General Power of Attorney,
the same is not binding upon my client.
Mumbai, dated 6th day of March, 2023

Sd/-

NILESH JOSHI

Advocate, High Court.

1 & 2, Riddhi Siddhi Apartments, Opp.
Gurukul School, Behind Punjab National

Bank, Tilak Road, Ghatkopar (East),
Mumbai — 400 077. Phone No: 9821033137

Email Id: nileshjoshico@gmail.com

PUBLIC NOTICE

Notice hereby given that Mr.
Sanjay Chunilal Lakhani co owner
and member of Rushi vihar phase-
2 A,B,C co-operative housing
society limited, manvelpada road,
virar (e) taluka vasai district Thane
passed away on 28/08/2022. So
his wife Mrs. Kamini Lakhani has
applied for transfer of flat C/101 in
her name. In this transfer her son
has given a deed of release to the
society. So if anyone has any claim
or objection to this property he/she
can file a written objection to stop
the complete transfer within 10
days of publication of
advertisement. Contact secretary,
Rushi vihar phase-2 A,B,C co-
operative housing society limited,
manvelpada road, virar (e) or her
advocate Shri Dhaval Ved at
9867630138 or
ddved87 @gmail.com.

PUBLIC NOTICE

NOTICE is hereby given to the Public that
Mrs. Rani Tejchandra Sen is negotiating
to sell their Flat, more particularly described
in the Schedule hereunder written, to our
client.

ALL PERSONS having any claim in respect
thereof by way of sale, exchange, gift, mort-
gage, charge, trust, inheritance, possession,
lease, lien or otherwise howsoever are
hereby requested to inform about the same
in writing to the under-signed at their Office
at 501, Niranjan, 99, Marine Drive,
Mumbai - 400 002 within 14 days from
the date hereof failing which, the claim or
claims, if any of such persons or person
will be considered to have been waived
and/or abandoned.

SCHEDULE OF THE PROPERTY
Interest in 100% undivided rights, title and
interest in Share Certificate No. 1049
bearing distinctive Nos. 01241 to 01245
(both inclusive) dated 12th August, 2007
of THE SHYAM Co-operative Housing
Society Ltd. and incidental to that 100%
right to use and occupy the Flat No.52 ad-
measuring 120.44 Sq. mtr area on the Fifth
Floor in Block No.2, Nanik Nivas, The
Shyam Co-operative Housing Society Ltd.,
51, Bhulabhai Desai Road, Mumbai- 400
026, bearing Cadastral Survey No.1/2/3/685
of Malabar & Cumballa Hill Division,
building constructed in 1948-49. The
building consists of G+6 floors with1 Lift
excluding Terrace.

Dated the 6th day of March, 2023.
For Niraj Punmiya
Sd/-
Advocate

KALYAN DOMBIVLI MUNICIPAL
CORPORATION
PWD DEPT.
TENDER NOTICE NO. 84 (2022-23)

Tenders are invited by the Administrator, Kalyan
Dombivli Municipal Corporation in B-1 format under scheme
"Development of Basic Amenities in Municipal
Corporation areas" through E-tender for 1 work from the
Registered Contractors.

The blank tender forms and detailed information will be
available on the Maharashtra's website
www.mahatenders.gov.in from 06/03/2023 to 20/03/2023 upto
3.00 p.m. The completed tender's are to be uploaded on or
before 20/03/2023 upto 3.00 p.m. and the tenders will be
opened on 21/03/2023 at 4.00 p.m. if possible.

Pre-bid meeting will be held on13/03/2023 at 3.00 p.m. in
the Office of City Engineer, KDMC, Administrative Building,
Sha'nkarrao Chowk, Kalyan [W].

Right to rejects any or all tenders without assigning any
reason there of is reserved by the Administrator, and whose
decision will be final and legally binding on all the tenderer.

For more details and information visit Maharashtra's
website www.mahatenders.gov.in

KDMC/PRO/HQ/1130
Dt. 03.03.2023

Sd/-
City Engineer
Kalyan Dombivli Municipal Corporation
Kalyan

o IDBI BANK LIMITED
[@ D] 34 W: T\ "€ Reod. Of: IDBI Tower, WTC Complex,

Cuffe Parade, Mumbai - 400 005
CIN: L65190MH2004G0I148838 \ebsite: www.idbi.com

PUBLIC NOTICE FOR AUCTION OF
GOLD ORANAMENTS

Offers are invited for the public auction of the gold ornaments, pledged
in favour of the Bank, for the purpose of recovering the dues owed by
the Borrower(s) to the Bank, as detailed below. The auction will be
conducted at 3:00 P.M onwards in the Bank’s premises at Ghatkopar East.

Description | Gross

Name of the 5 Reserve
"?I Account Borrower & of gold we_lght I?MD price
o No. Address ornaments in in¥ in<
pledged | Grams.
1 [00336711 | VAIBHAVI C | Patli2, Mala1, [124.92 [25000| 500000
00006217 | AADSULE Mangalasutra 2,
Kholapur,MH Necklace1,
Tops 6, Kanchain 2

The auction shall be subject to the terms and conditions of the sale
stipulated by the Bank, a copy of which shall be displayed in the notice
board of Ghatkopar Branch from 06/03/2023 to 13/03/2023 and
interested parties may refer the same. Abidder participating in the auction
shall be deemed to have full knowledge of the aforesaid terms and
conditions of sale. Last date of submission of the Bid is 13/03/2023 till
2:30PM.

Place: Ghatkopar East
Date: 06/03/2023

P. Hari Prasad Reddy
Authorized Officer

NOTICE

Notice is hereby given that the Certificate(s) for the
undermentioned Equity Shares of National Organic Chemicals
Ltd. (NOCIL) have been lost/misplaced and the holder(s)
Purchaser(s) of the said Equity shares have applied to the Company
toissue duplicate Share Certificate(s).

Any person who has a claim in respect of the said Shares should
lodge the same with the Company at its Registered Office within
21 days from this date else the Company will proceed to issue
duplicate Certificate(s) to the aforesaid applicants without any
further intimation.

Folio Name of No. of | Dist. Nos. Cert. No.
No. Shareholders | Shares| Fm.to Fmto
A92508 | Mrs. Anjani 3000 | 17744261- 228746 -

Hasmukhlal Shah 17747260 228805
A92508 | Mrs. Anjani 3000 | 67479206- | 1606766 -

Hasmukhlal Shah 67482205 1606825
Place : Mumbai Sd/-

Date: 6th March 2023 Mrs. Anjani Hasmukhlal Shah

©

STEM WATER DISTRI. & INFRA CO. PVT. LTD.
Vardan Commercial Complex, 9th Floor, MIDC, Road No. 16, Wagale
Industrial Estate, Thane (W)-400 604
stemwatercompany @ gmail.com
RFP Tender Notice No. 52 (2nd call) for 2022-23
RFP E-Tender are invited by STEM water Dist. & Infra Co. Pvt. Ltd. Thane For the following

work.
Sr. Name of Work Date & Time
No.

1 |Design, development, customization, implementation, hoisting. | Start Dt. 06.03 2023
Operations & maintenance of STEM'S website, organization at 12.00 Hrs.
wide e-service book application for employees, letter & file man- |~ End Dt.1603.2023
agement solution, web based estimate & draft tender papers at 12.00 Hrs.
(DTP) application, E-Measurement, billing & monitoring soft-
ware for a period of five years for STEM Water Distribution and Opeant ?ég%?_ﬁszozs
Infrastructure Company Pvt. Ltd., Thane. : .

Sd/-

(Sanket M. Gharat)
Managing Director

have been waived and/or abandoned.

The Owners have informed that they have lost and misplaced the original
Indenture dated 1" December 1960 executed between Vallabhbhai
Dayabhai Naroliwala of the One Part and Dr. Yugalkishore Champaran
Pandit and Dr. Mrs. Sharyu Sohanlal Bhatia of the Other Part and
registered under serial no BOM-298/1961 with the Sub — Registrar of
Assurances (“Title Deed”) in respect of the said Property and that they
cannot find the Title Deed inspite of diligent search of the same.

Any person(s) having any claims, objection, right, title, benefit, interest
and/or demand of any nature whatsoever in respect of the said Property or
any part thereof and / or the Title Deed by way of sale, exchange, lease,
sub-lease, assignment, allotment, mortgage, charge, lien, muniment,
covenant, release, relinquishment, inheritance, bequest, succession, gift,
maintenance, easement, trust, tenancy, sub-tenancy, leave and license,
care-taker basis, occupation, possession, family arrangement/
settlement, decree or order of any court of law, contracts/ agreements,
development rights, project management agreement, development
management agreement, memorandum of deposit of title documents,
mortgage, charge, security or otherwise howsoever are hereby required
to make the same known in writing, along with documentary proof
thereof, to the undersigned at Mulla House, 4" Floor, 51, M.G. Road,
Fort, Mumbai — 400001, within 14 (fourteen) days from the date hereof,
failing which, any such share, right, title, benefit, interest, claim,
objection and/or demand shall be disregarded and shall be deemed to

THE SCHEDULE HERE IN ABOVE REFERRED TO

PUBLIC NOTICE

NOTICE is hereby given that, under instructions of our clients, we are
investigating and verifying the title of (i) Dr. Ravi Yugalkishore Pandit;
(ii) Ms. Usha Yugalkishore Pandit and (iii) Mrs. Jyoti Vaidya
(hereinafter collectively referred to as “Owners”), being the only owners
in respect of the immoveable property more particularly described in the
Schedule hereunder written (“the said Property”).

On or towards the West

Dated this 6" day of March, 2023.
For

LEXIC

ON
LAW FARTMERS

Sd/-
Partner

(Description of the said Property)

All that piece and parcel of land bearing C.T.S. No. E-805 (bearing plot
Nos.79 and 80 of Suburban Scheme VII Khar), admeasuring 861.50 sq.
meters together with the structure standing thereon known as “Bharati
Bhuwan”/”Bharti Bhavan” consisting of ground plus one (1) upper floor,
situate lying and being at Swami Vivekanand Road, Khar (West), Village
- Bandra, Taluka — Bandra, and within the Registration Sub-District and
District Mumbai Suburban, Mumbai—400052, and bounded as follows:

On ortowards the East : CTS Nos. E-807 (part), E-808 and E-809 (part)

: S.V.Road
On or towards the North : CTS No. E-804
On or towards the South : CTS No. E-806

Mulla House, 4" floor, 51, M. G. Road, Fort, Mumbai 400 001.

Reds & Indian Bank
A sAEEE ALLAHABAD
INDIAN BANK BANDRA (W) BRANCH
143 PAULINE SISTERS' SOCIETY, WATERFIELD ROAD, BANDRA (W),
MUMBAI-400 050
PHONE : 022-26439340, IFSC : I0IBOOOB602
E-mail : bandrawest @ Indlanbank.co.In
POSSESSION NOTICE
(FOR IMMOVABLE PROPERTY)
[Under Rule-8(1) of Security Interest (Enforcement) Rules, 2002]
Whereas.
The undersigned being the Authorised officer of the Indian Bank, under the
Securitization and Reconstruction of Financial Assets and Enforcement of
Security Interest Act and in exercise of powers conferred under section 13(12)
read with rule 3 of the Security Interest (Enforcement) Rules, 2002 issued
Demand Notice dated 22.12.2022 calling upon the borrowers M/S ALUBAID
FABRIC/SALMAN COLLECTION (Prop. Salman Quereshi (borrower & Mortgagor)
to repay the amount mentioned in the notice being Rs. 14299606/ (Rupees One
Crore Forty Two Lakh Ninety Nine Thousand Six Hundred and Six Rupees only)
within 60 days from the date of receipt of the said notice.
The borrower having failed to repay the amount, notice is hereby given to the

PUBLIC NOTICE
BEFORE THE HON'BLE GRIEVANCE REDRESSAL COMMITTEE,
(MUMBAI SUBURBS), MUMBAI
Old Custom House, First Floor. Room No. 35, Shahid Bhagat Singh Road, Fort,
Mumbai - 400 001
Chand Abdul Razak Shaikh APPEAL NO. 127/2020
Having Sr. No. 1422 in Supplementary Annexure II, Age 44 years, Indian Inhabitant,
Occ: Business, Having address at Shop 1, Vileparle Premnagar, Co-operative Housing
Society, Irla Tank, S.V. Road, Vile Parle (West), Mumbai — 400 056. ........... Appellant
Vs.
1. The Additional Collector (Enc/Rem), Western Suburbs, Mumbai, Maharashtra State,
Administrative Building, Bandra (East), Mumbai—400051.
2. The Deputy Collector (Enc/Rem), Bandra -2, Administrative Building,
Anant Kanekar Marg, Bandra (East), Mumbai—400 051.
3. The Chairman/ Secretary, Vileparle Premnagar Co-operative Housing Society,
Ifla Tank, S.V. Road, Vile Parle (West), Mumbai—400 056.
4. M/s Sigtia Constructions Pvt. Ltd., SagarAvenue, 4th Floor, 54-B,
S.V.Road,Andheri (West), Mumbai-400058. ... Respondents
Whereas above-mentioned appellant has filed an Appeal in this Court in respect
challenging the order dated 29th January 2019 passed by Respondent No.1 in Appeal No.
2679 of 2018 in which the Appellant herein was declared as non-eligible in Annexure Il at
Sr. No. 1422 and for other reliefs on the facts, circumstances and cause of action more
particularly set out in Appeal. The Interim Application was taken out by Appellant for
amendment in the said Appeal and the matter is kept for hearing on Interim Application on
06/04/2023 at 11.00 a.m. before this Hon'ble Court, therefore, you are inform to remain
present through your representative or through an advocate. Please take note that if you
fail to do so the matter shall be heard and appropriate order will be passed.
GRIEVANCE REDRESSAL COMMITTEE, (MUMBAI SUBURBS), MUMBAI

borrower and the public in general that the undersigned has taken pc ion of

the property described herein below in exercise of powers conferred on him under

section 13(4) of the said Act read with rule 8 of the said rules, on this 4th of march

of the year 2023.

The borrower in particular and the public in general is hereby cautioned not to deal

with the property and any dealings with the property will be subject to the charge

of the Indian Bank for an amount of Rs. 14299606/- and interest and other charges

thereon from date of demand notice.

The borrower's attention is invited to the provisions of sub-section (8) of section

(13) of the Act, in respect of the time available, to redeem the secured assets.
Description of Inmovable Property :

Shop No. 1, Ground Floor Building No. 11-12, Sector B, Gomti Vaishali

Co-operative Housing Society Ltd., Vaishali Nagar Office, S. V. Road, Behind Ram

-Shyam Talkies, Opp. Madni Baug Hall, Jogeshwari (West), Mumbai-400 102.

Boundaries :-

North : Vaishali Nagar Road

East : Internal road

South : Building 15-(Vaishali nagar)
West : Building 10-(Vaishalai nagar)

Sd/-
Date : 04.03.2023 Authorised Officer
Place : Mumbai Indian Bank

(3:]) State Bank of India

STATE BANK OF INDIA BRANCH-STRESSED ASSETS MANAGEMENT BRANCH - II
Address: State Bank of India, SAM Il Branch, Ground Floor, Raheja Chambers,
Free Press Journal Marg, Nariman Point, Mumbai - 400 021

PUBLIC NOTICE

Notice is hereby given to publicin general and the Borrower(s) / Guarantors(s) whose
names are appearing herein below in particular that the loan / credit facilities availed
by the Borrower(s) from the Bank has not been repaid despite repeated notices.
Further, the Borrower(s) and Guarantor(s) are declared as Wilful Defaulter by the
Bank following due process of law. The public is hereby cautioned that any dealings
with the Borrower(s) / Guarantor(s) shall be subject to the legal recourse available to
the Bank. The Borrower(s) / Guarantor(s) are hereby advised to pay their dues within
fifteen days failing which appropriate legal actions shall follow / proceed.

Sr| Names of Borrowers / Guarantors & their Address Photographs of

No Borrowers / Guarantors
Borrowers Name:

M/S AGARWAL POLYFILPVT.LTD
Director’s Name: Photo
Mr. Subhaschand T. Agarwal (Director & Gurantor) Not

1 304, Saraiya lll, Gokul Vihar Twonship 95, Available
N.H. 8 GIDC, Vapi (Gujrat)

2 | shriManish Agarwal (Director & Gurantor) Photo
Flat No. 32, Sheela Apartment No. 2, Bhulabhai Desai Not
Road,Mumbai- 400 025. Available

3 | shriKailashnarain Satyanarain Agarwal (Director) Photo
Flat No. 32, Sheela Apartment No. 2, Bhulabhai Desai N,Ot
Road,Mumbai-400 025 Available

Name of the unit: M/s Agarwal Polyfil Pvt. Ltd.

Total Outstanding: Rs.18,38,85,735.88 as on 03.03.2023 plus interest at the
contractual rate on the aforesaid amount together with incidental expenses, penal
interest, cost, charges etc.

Whereas, the authorized officer of Jana Small Finance Bank Limited (Formerly known
as Janalakshmi Financial Services Limited), under the Securitization And Reconstruction
of Financial Assets And Enforcement Of Security Interest Act, 2002 and in exercise of pow-
ers conferred under section 13 (12) read with rule 3 of the Security Interest (Enforcement)
Rules 2002 issued demand notices to the borrower(s)/ Co-borrowers(s) calling upon the
borrowers to repay the amount mentioned against the respective names together with
interest thereon at the applicable rates as mentioned in the said notices within 60 days
from the receipt of the said notices, along with future interest as applicable incidental
expenses, costs, charges etc. incurred till the date of payment and/or realisation.

Sd/-

Date: 03/03/2023 Deputy General Manager

PUBLIC NOTICE

Notice is hereby given that my clients, Messrs Sagar Developers, is a partnership firm,
registered under the provisions of Indian Partnership Act, 1932 comprising (1)
Mohammad Yusuf Abdul Latif Qureshi, (2) Zeeshan Yusuf Qureshi, (3) Shadab Yusuf
Qureshi, (4) Raees Yusuf Qureshi, (5) Saahil Yusuf Qureshi and (6) Azban Yusuf
Qureshi as the partners thereof, having its business office address at B-610, Humera
Park, Pathanwadi, Malad (East) Mumbai 400097 have instructed me to publish a public
notice on behalf of my aforesaid clients as follows:-

That the then partners of Messrs Sagar Developers namely (1) Mohammad Abdul Latif
Qureshi and (2) Shaheen Yusuf Qureshi made and executed a Registered
Development Agreement dated 22nd January 2008 after payment of entire
consideration, with Mrs Mona Atul Patel residing at Trade Avenue, 5th floor, Suren
Road, off Western Express Highway Andheri (East) Mumbai 400 093 through her
Constituted Attorney, Shri Feroz Khan Yunus Khan, registered with the office of the
Sub-Registrar of Assurances Vasai 2 under Document Serial No. 794/2008 in respect
of the properties described in the table, hereunder written inter alia showing the,
reservations in the said properties and the actual constructions that have been carried
outand the available area for carrying further construction.

Survoy [ wasa [ oS Rseaton | A eedlr [ Bl
No. No. As per 7/12 Sq. Mtrs Sq. Mtrs Sq. Mtrs.
47 5 5260.00 1182.92 595.81 3481.27
47 TA 4320.00

a7 B 2150.00 1766.42 62.83 4340.75
48 6 2330.00 2330
48 10 2930.00 799.79 158.75 1971.46
48 1 6630.00 204.77 1111.24 4956.17
50 3 3190.00 1829.06 385.97 975.03
TOTAL 26810.00 5783.06 2314.60 18712.44

Sr Borrower/ 13(2) Notice Date/ | Date/ Time
N ’ Loan No. Co-Borrower/ Outstanding Due & Type of
o Guarantor/ Mortgagor (in Rs.) as on Possession
1 1) Gokul Dairy Farm, 27112/2022 Date:
4569864000032 2) Swaroopa Shamrao Rs.8,82,08,593/- 03'0_3'2(_)23
45699660000320 | yadav, 3) Prashant | (Rupees Eight Crores OZTI;EeP.M
45699660000534 |  Shamrao Yadav, Eighty Two Lacs Eight :
. ] ' 02:40 PM
& 4) Arvind Rajaram | Thousand Five Hundred | ¢2.50 pm
45698640000334 Yadav., 5) Surekha | and Ninety Three Only) | Symbolic
Arvind Yadav as of 19/12/2022  |p ion

FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
VYOMAKARA REAL ESTATE PRIVATE LIMITED

RELEVANT PARTICULARS

Vyomakara Real Estate Private Limited
10/06/2015

Registrar of Companies, Mumbai

1. |Name of corporate debtor

. | Date of incorporation of corporate debtor
3. | Authority under which corporate debtor
is incorporated / registered

. | Corporate Identity No. / Limited Liability
Identification No. of corporate debtor

5. |Address of the registered office and
principal office (if any) of corporate

N

IS

U70102MH2015PTC265413

Office No. 14B/102, B Wing, Bldg. No.14, Kher Nagar,
Bandra (East), Mumbai Mumbai - 400051

| |debtor
6. | Insolvency commencement date in March 3rd, 2023 (Copy of the order received by IRP
respect of corporate debtor on March 3rd, 2023)

7. | Estimated date of closure of insolvency August 30th, 2023

Description of Secured Asset: Item-1: All that piece and parcel of Open Plot
situated at Plot No.389, of an area of 13,585 Sq.fts. i.e. 1262.54 Sq.mtrs. out of SR.
No.729/1B situated at Munjeri Gultekadi, Taluka Haveli, Dist. Pune and within the
Jurisdiction of Pune Municipal Corporation and Bounded as on: East by: Plot No.1
to 5 Valshali Hsg. and Road, West by: Shreyas Co-Op. Hsg. Society Ltd., North
by: Plot No.389(P) SR. No.759 & Plot No.390, South by: Nala.

Item-2: All that piece and parcel of Flat No.1A + Out House + Open Space, Ground
Floor, Ramkristrna Apartment, SR. N0.509, Sub Plot No.50, Plot No.390 A, Shankar
Seth Road, Gultekdi, Pune-411003 and within the Jurisdiction of Pune Municipal
Corporation and Bounded as on: East by: Sub Plot No.6 B, West by: Remaining
Portion of Flat No.1 Towards Western Side, South by: By Parking Area below Stilt,
North by: Plot No.391 A.

Item-3: All that piece and parcel of Flat No.1B, Ground Floor, Ramkrishna Apartment
SR No.509, Sub Plot No.6D, Plot No.390 A, Shankar Seth Road, Gultekdi, Pune-
411037 and within the Jurisdiction of Pune Municipal Corporation and Bounded as
on: East by: Sub Plot No.6 B, West by: Remaining Portion of Flat No.1 Towards
Western Side, South by: By Parking Area Below Stilt, North by: Plot No.391 A.
Item-4: All that piece and parcel of Flat No.05, Third Floor, Area Admeasuring 650
Sq.ft, along with Parking Space of 230 Sq.ft, in Scheme known as Manisha
Apartment, CTS No.881 & 882, Bhavani Peth, Near Bankar Talim, Pune-411002
and within the Jurisdiction of Pune Municipal Corporation.

Whereas, the Borrowers/ Co-borrowers/ Guarantors/ Mortgagors, mentioned herein
above have failed to repay the amounts due, notice is hereby is given to the Borrowers
mentioned herein above in particular and to the Public in general that the authorized
officer of Jana Small Finance Bank Limited has taken Symbolic possession of the
properties/ secured assets described herein above in exercise of powers conferred on
him under section 13 (4) of the said Act read with Rule 8 of the said rules on the dates
mentioned above. The Borrowers/ Co-borrowers/ Guarantors/ Mortgagors, mentioned
herein above in particular and the Public in general are hereby cautioned not to deal
with the aforesaid properties/ Secured Assets and any dealings with the said properties/
Secured Assets will be subject to the charge of Jana Small Finance Bank Limited.

Place: Pune/ Maharashtra Sd/- Authorised Officer,

My clients have carried the construction of Building No. 3, known as 'Sagar City' and
Building No. 4 known as 'Nirmal Tower" after obtaining necessary permissions from the
Town Planning Officer. Mrs Mona Atul Patel and My clients have filed the Special Civil
SuitNo. 66/ 2011 in the Court of Civil Judge, Senior Division, Vasai against the partners
and partnership firm of M/s Best Developers, to seek declarations to the effect that the
alleged claim of partners of Best Developers over an unidentified portion of 4000
square metres and the wing 'F' of the building, Sagar City is based on illegal, forged and
fabricated Power of Attorney prepared on 14th April 2008 and by usurping the said
illegal, forged and fabricated power of attorney other documents such as development
agreement, Deed of conveyance, rectification deeds have been fabricated and the
same are not binding on Mrs. Mona Atul Patel, the owner and M/s Sagar Developers
and its partners and the said suit is pending for hearing and final disposal.
My clients have instructed me to issue them a Title Certificate in respect of open area
out of the aforesaid Properties. | may be issuing Title Certificate in respect of Balance
Area set outin the aforesaid Table except the portions occupied by the aforesaid Sagar
City and Nirmal Tower and appurtenant area thereto and the portions that are affected
by the DP Reservations and portions that are required to be shown as RG areas in the
layout, and other infrastructure requirements,
If any person (other than the occupants/Society of the aforesaid two Buildings, the
Sagar City and Nirmal Tower) has any share, right, title, interest, claim, demand, estate
or any property rights in to over, upon, in respect of and against the Balance Area set
out in the Table herein above referred or against Mrs. Mona Atul Patel and M/s Sagar
Developers or any of its partners or any of them or any part thereof or against the
holders thereof including in the nature of salaries, wages of any employees, workers,
remuneration of any contractors, creditors or any claims of statutory dues or otherwise
of whatsoever and howsoever nature either atlaw or in equity or otherwise including in
the nature of sale, exchange, mortgage, sub-lease/under lease/ agreement to sub-
lease/under lease, license, lien, gift, bequest, inheritance, tenancy or charge,
development rights, rights as partner, or of any easement then such claim should be
lodged in writing (with due and detailed particulars thereof, supported by documentary
evidence) with the undersigned within 14 days from the publication hereof by
Registered Post A/d, failing which such claim shall be deemed to have been waived,
abandoned or given up and | may proceed to issue Title Certificate in respect of the
Balance Area described in the aforesaid Table.
Sd/-
(R. P. Joshi)
Advocate
Address: Om Apartment, Row House No.5, 72, Bhat Wadi,

Date: 06.03.2023 For Jana Small Finance Bank Limited

J JANA SMALL FINANCE BANK

(& scheduled commercial bank)
Registered Office: The Fairway, Ground & First Floor, Survey No.10/1, 11/2 &
12/2B, Off Domlur, Koramangla Inner Ring Road, Next to EGL Business Park,
Challaghatta, Bangalore-560071. Branch Office: Shop No.704/705, Modi
Plaza, Opp. Laxminarayan Theatre, Mukundnagar, Swarget, Pune-411037.

resolution process

8. |Name and regjistration number of the
insolvency professional acting as
interim resolution professional

Name: Jayesh Natvarlal Sanghrajka

Reg. No.: IBBI/IPA-001/IP-P00216/2017-2018/10416
AFA No. AA1/10416/02/091023/104574 valid till
October 09, 2023

Registered Address: 405 - 407, Hind Rajasthan
Building, Dadar East, Mumbai — 400014

E-mail id: jayesh@jsandco.in

Correspondence Address: Incorp Restructuring
Services LLP (Formerly known as M/s Vinay and
Keshava Resolution Professionals LLP), 405-407 Hind
Rajasthan Building Dadar, Mumbai - 400014
Correspondence e-mail id: Cirp.vyomakara@gmail.com |
March 17th, 2023

(14 days from the date of receipt of order)

Not Applicable

9. | Address and e-mail of the interim
resolution professional, as registered
with the Board

10.|Address and e-mail to be used for
correspondence with the interim
resolution professional

11.| Last date for submission of claims

12.[Classes of creditors, if any, under
clause (b) of sub-section (6A) of section
21, ascertained by the interim resolution
professional

13./Names of Insolvency Professionals
identified to act as Authorised
Representative of creditors in a class
(Three names for each class)
14,/ (a) Relevant Forms and

(b) Details of authorized representatives
are available at:

Not Applicable

(a) Web Link for downloading claim forms:
www.ibbi.gov.in/downloadforms.html

(b) Not Applicable

Notice is hereby given that the National Company Law Tribunal, Mumbai Bench has ordered
the commencement of a corporate insolvency resolution process of Vyomakara Real
Estate Private Limited on March 3rd, 2023 vide order no. CP (IB) No.637/MB-IV/2022.
(Date of receipt order by Interim Resolution Professional is March 3rd, 2023)

The creditors of Vyomakara Real Estate Private Limited, are hereby called upon to submit
their claims with proof on or before March 17th, 2023 to the interim resolution professional
atthe address mentioned against Entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proofin person, by post or by electronic means.
Afinancial creditor belonging to a class, as listed against the entry No. 12, shall indicate its
choice of authorised representative from among the three insolvency professionals listed
against entry No.13 to act as authorised representative of the class in Form CA

of false or proofs of claim shall attract penalties.
Sd/-
Jayesh Natvarlal Sanghrajka
Interim Resolution Professional of Vy Real Estate Private Limited

Registration Number: IBBI/IPA-001/IP-P00216/2017-2018/10416
AFANo. AA1/10416/02/091023/104574 valid till October 09, 2023
Incorp Restructuring Services LLP

(Formerly known as M/s Vinay and Kesh F ion Pre
Registration Number: IBBI/IPE/0129

Correspondence Address: 405-407 Hind Rajasthan Building Dadar, Mumbai - 400014
Date: March 6th, 2023

Place: Mumbai

ionals LLP),

Government of India, Ministry of Finance

DEBTS RECOVERY TRIBUNAL-II,

3" Floor, Bhikhubhai Chambers, Near Kochrab Ashram,
Paldi, Ahmedabad, Gujarat

FORM NO.22 (Earlier 62) [Regulation 36 & 37 of DRT Regulations, 2015] [See Rule 52 (1) (2)
of the Second Schedule to the Income-tax Act, 1961] Read with The Recovery of Debts Due to
Bank and Financial Institutions Act, 1993

Date : 6 March, 2023 Near Hira Vidyalay, Virar (West), -401303.

E-AUCTION/SALE NOTICE
THROUGH REGD. AD / DASTI / AFFIXATION / BEAT OF DRUM / PUBLICATION

RP/RC No. [ 14/2020 0A No. [ 1124/2018

Certificate Holder Bank BANK OF INDIA

Vs.

Certificate Debtors | M/s. Om Plastic Industries & Ors.

To, C.D.No. 1 : M/s. Om Plastic Industries, (Sole Prop. Mr. Dineshbhai Govindbhai Patel), Office /
Factory : Gala No.106, Modern Industrial Estate, Zari Causeway, Kachigam, Nani Daman, U.T. of
Daman &Diu-396210
C.D.No. 2 : Mr. Dineshbhai Govindbhai Patel (Proprietor), 402, Sagar Apartment, Khari Ward,
Daman-396210 U.T. of Daman & Diu-396210

The aforesaid CDs No.1 - 2 have failed to pay the outstanding dues of Rs.36,52,574.00
(Rupees Thirty Six Lakh Fifty Two Thousand Five Hundred Seventy Four Only) as on 20.08.2018
including interestin terms of judgment and decree dated 31.07.2020 passed in 0.A. No.1124/2018
as per my order dated 23.02.2023, the under mentioned property (s) will be sold by public e-auction
in the aformentioned matter. The auction sale will be held through 'Online E-Auction'
https://drt.auctiontiger.net

Lot it Reserve Price | EMD 10% or
No. Description of the Property (Rounded off) | (Rounded off)
1 | Flat No.303, 3rd Floor, Shree Omkar Residency, B-3 | Rs.11.00 Lakh | Rs.1.10 Lakh
Building, Old Manor-Palghar Road, Manor, Tal. Palghar &
Dist. Palghar.
2 | House No.15-9/A/4th Floor, Sagar Apartment, Near Zill | Rs.29.50 Lakh | Rs.3.00 Lakh
Hill Hotel, S.No0.604(48), Khaiwad, Nani Daman, Daman.

Savedi, Ahmednagar- 414003
Whereas

(’ICICI Home Finance
Corporate Office: ICICI HFC Tower, JB Nagar, Andheri Kurla Road, Andheri East, Mumbai- 400059
Branch Office: 2nd floor, Office no. 203, Sai Midas, Opposite Patiyala House, Nagar, Manmad Poad,

PHYSICAL POSSESSION NOTICE

Registered office: ICICI Bank Towers, Bandra-Kurla Complex,

Bandra (East), Mumbai- 400051

The undersigned being the Authorized Officer of ICICI Home Finance Company Limited under the
Securitisation, Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 and in
exercise of the powers conferred under section 13 (12) read with Rule 3 of the Security Interest (Enforcement)
rules 2002, issued demand notices upon the borrowers mentioned below, to repay the amount mentioned in
the notice within 60 days from the date of receipt of the said notice.
As the borrower failed to repay the amount, notice is hereby given to the borrower and the publicin general that
the undersigned has taken possession of the property described herein below in exercise of powers conferred on
him/ her under Section 13(4) of the said Act read with Rule 8 of the said rules on the below-mentioned dates. The
borrower in particular and the public in general is hereby cautioned not to deal with the property and any dealings
with the property will be subject to the charge of ICICI Home Finance Company Limited.

GRLA]
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Sr.| Name of the Borrower/
N Co-borrower/
0. Loan Account Number

Description ofproperty/
Date of Possession

(Borrower), Pandurang

NHADRO00001007616.

1. [Sunita Pandurang Sathe|Plot No. 01 S No. 2A 4B Guruangan Row
Bunglow Wadarwadi Bhingar Camp Na Flat No.
Sidhu Sathe (Co-Borrower)|306 Floor 3 Madhuban Residency Ahmednagar-
414002/ Date of Possession- 01-Mar-23

Date of Demand| Name
No_ticsl Amotl‘mt of
in Deman
Notice (Rs.) Branch
27-07-2021 Ahmed-
Rs. nagar- B
12,96,469/-

Date : March 06, 2023
\Place: Ahmednagar

The above-mentioned borrowers(s)/ guarantors(s) are hereby given a 30 day notice to repay the amount,
else the mortgaged properties will be sold on the expiry of 30 days from the date of publication of this
Notice, as per the provisions under the Rules 8 and 9 of Security Interest (Enforcement) Rules 2002.

ICICI Home Finance Company Limitety

Authorized Officer

www.navshakti.co.in

Note* In respect of any claims to be received, if any, priority of payment will be decided in terms of
Section 31-B of the RDB Act, 1993 (as amended in the year 2016) EMD shall be deposited by
through RTGS/NEFT inthe account as per details as under :

Beneficiary Bank Name : | Bank of India

Vapi Main Branch : Bank of India, Zanda Chowk, PB. No.39,

Beneficiary Bank Address : Vapi, Vapi-306191

Beneficiary AccountNo.: |290490200000033

IFSC Code : BKID0002904

1. The bid increase amount will be Rs.10,000/- for lot No.1 & 2 each. 2. Prospective bidders may
avail online training form service provider C1 India Pvt. Ltd. (Tel. Helpline

No.7291981124/1125/116 and Mrs.Bhavik R Pandya (Mobile No.8866682937), Helpline E-mail
ID : support@bankeauctions.com and for any property related queries may contact Arindam Das
Gupta Chief Manager (Mobile no 7002176968). 3. Prospective bidders are advised to visit website
: https://www.bankeauctions.com for detailed terms & conditions and procedure of sale before
submitting their bids. 4. The prospective bidders are advised to adhere payment schedule of 25%
(minus EMD) immediately after fall of hammer / Close of auction and 75% within 15 days from the
date of auction and if 15th day is Sunday or other Holiday, then on immediate next first bank working
day. No request for extension will be entertained. 5. The properties are being put to sale on 'AS IS
WHERE IS', 'AS IS WHAT IS' and 'AS IS WHATEVER' basis and prospective buyers are advised to
carry outdue diligence properly. 6.Schedule of auctionis as under:
SCHEDULE OF AUCTION
02.04.2023 Between 11.00 am to 02.00 pm

17.04.2023 upto 5.00 pm

1 | Inspection of Property

2 | Last date of receiving bids along with earnest
money and uploading documents including proof
of payment made.

e-auction

w

18.04.2023 Between 12.00 pm to 1.30
pm (with auto extension clause of 03
minutes, till E-Auction ends)
Prakash Meena
RECOVERY OFFICER - II,
Debts Recovery Tribunal -Il, AHMEDABAD

gfAas de (£7) Union Bank

VIRAR WEST BRANCH
Shop No: 8 to 13, Yashwant Heights, New India Co-op Bank Lane,
Bhaji Market, Virar West, Dist.Palghar-401303

ST
Ancifen

Tel.No-0250-2500175, 2500173
EmaillD:cbsvirarwest@unionbankofindia.com

Date:-14/02/2023
BY REGD.AD.POST

To,

1.Mr.Amol Damodar Sakpal S/0 Damodar Sakpal (Borrower) &

2. Mrs. Snigdha Amol Sakpal W/O Amol Damodar Sakpal (Co-Borrower)

Flat No.B-305, 3rd Floor, B Wing Yashwant Apartment, Survey No. 130, Nityanand
Chhaya Nagar, Kopari Virar East, Dist. Palghar Maharashtra-401305

Dear Sir/Madam

Sub: Enforcement of Security Interest Action Notice in connection with the credit
facilities enjoyed by you with us — classified as NPA.

We have to inform you that the Housing loan under A/c No. 694606650000025 in the
name of Mr. Amol Damodar Sakpal & Mrs. Snigdha Amol Sakpal has been classified as
NPAA/c pursuant to your default in making repayment of dues/installments/interest as on
29.06.2022. A sum of Rs.1162683/- (Rupees Eleven Lakh Sixty Two Thousand Six
Hundred Eighty Three only) plus Interest due from 31.01.2023 in your loan accounts as
shown below:

Amount Due

Rs.11,62,683.00 plus applicable
charges w.e.f. 31.01.2023

In spite of our repeated demands you have not paid any amount towards the loan
outstanding in your Account/ you have not discharged your liabilities.

We do hereby call upon you in terms of section 13 (2) of the Securitization and
Reconstruction of Financial Assets and Enforcement of Security Interest ACT ,2002 ,to
pay asum of Rs.1162683/- (Rupees Eleven Lakh Sixty Two Thousand Six Hundred
Eighty Three only) plus Interest due from 31.01.2023 together with interest at the rate of
one year MCLR Rate which is presently 8.50% plus 0.10% per annum with monthly rest as
per the terms and conditions of loan documents executed by you and discharge your
liabilities in full within 60 days from the date of receipt of this notice, failing which we shall
be construed to enforce the following securities created by you in favor of the bank by
exercising any or all of the rights given under the said ordinance.

Securities:
Primary : EM of Flat No. B -305, 3rd Floor, 'B' Wing Yashwant Apartment, New Survey
No.130 (Old Survey No.41), Hissa No.5, Nityanand Chhaya Nagar, Off. Chandansar
Road, Village- Kopri, Virar East,Tal- Vasai, Dist. Palghar Maharashtra -401305
belonging to Mr. Amol Damodar Sakpal S/O Damodar Sakpal & Mrs. Snigdha Amol
Sakpal W/O Amol Damodar Sakpal.
Boundaries of Property:
North- Nityanand Ghanshayam Apartment
South-Temple
East - Nityanand Gurukrupa Apartment
West - Nityanand Dham Apartment
Please note that if you fail to remit the dues within 60 days and if Bank exercises all

its rights under the Ordinance and if the dues are not fully satisfied with the sale proceeds
of the secured assets we shall be constrained to take appropriate legal action against you
ina court of Law/ debt Recovery Tribunal for recovery of the balance amount from you.

As per the section 13(13) of the ACT on receipt of this notice you are restrained from
disposing of or dealing with the above securities except in the usual course of business
without the consent of the Bank. Please note any violation of this section entails serious

consequences. AUTHORISED OFFICER
Sd/-
CHIEF MANAGER

Limit

Rs. 11,20,000.00

Name of facility

Housing Loan




